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> OKIGINAL APFLN NO, 2‘53 OF 1995 | o\
R THANSFER AFPIATNO.. Y . )

RS GONT EMPT AP NNO. ',[ o NO';
* BEVIEW APPINJNO G- i g . 20F, 1995 (IN NO. )
_____ »_‘,MISC.PE"I'ION NO. [ .t iPOE:1995 (IN - NO..
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octo.t'ooooopoonooo500000‘00030““"“ ORDER
OFFICE NCTE DAT E
Y | 11-10-95 Learned counsel Mr.R.Dutta for the
*¢ applicant-moves this application., None
Yt apﬂlication Is 1y is present for the respondents,
g)r? ar;denShé;) nm&’_ Perused the contents of the app;ica
dcpos:cd vslde tion and the reliefs sought for, The"
{PO/BD No.,.J.! L{,’}a%% applicant impugnes the letter No,E/UI/I/I
nat,‘gé mﬁ_&ltﬁ‘ ’ (Rostr) dated 7-7-94 (Annexure A/6). The
subject. matter is stepping up of his
- | %;0 paya_with reference to the pay of his
‘ Application is admitted, Issue notic
on the_respondents by registered post,
. | . : | Written statement within six weeks,
‘ {@’ ) List on 24-11-95 for written statement
N jand for further orders,
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;cjif':.24}11;95:‘ -\ Léarncd Railway”cduﬁséi'nr“ngx;
' BRI Sharaa seeks for further time for
suhmisaicn of uritten statement. Allcwed.

JList en 1941.95 for written
. state$ent and further orders. i

e i ' T Memser .
.
Non& is present. Counter ﬁ:; not

been suhmitted,

‘Ad fourned to ;.3.1996 for written
‘Statement and further ordareﬁ
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- 19.4.96 T None is present for the
resﬁnnﬁeﬁt&; Licave amt of Mre.Rsbutta ‘.,
_1earned'c@ume1 'fo'r the applicant.
Hearing adjourned to 15-5«964 zn the .
-meantimc respcndents may subms.t wxitten .
istatwmt with copy to the applicant. ;

Member
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0.A.N0.233/95 ° N

16.9.96 Learned counsel Mr R. Dutta for
the applicant. _

‘Mr S. Sarma for Mr B.K. Sharma,
learned cc;ﬁnsel for the respondents, informs
that written statement is ready and will
be submitted in about one week time. He

therefore prays for short adjournment.

Hearing  adjourned to  3.10.96.In
the meantime the respondents may submit
written statement with copy to the counsel

of the applicant.

-“ -
‘A (éq
_ MemBer
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3.10.96 'Le'arned counsel Mr R. Dutta for the

applicant. None for the respondents.

‘ Mr "Dutta is ready for submission. Mr §.
"Sarma for Mr B.K. Sharma, however, prays that the
respon'derits ;may be given last opportunity to file
‘writfen étatement on 7.10.96 and adjourn the hearing.
Howévér, since- Mr Dutta has come ready for his
submissions and hearing, he is allowed to make his
B submissions  in part. The hearing is adjourned to
9.10.96. In, the meantime the respondents shall submit
written statement with copy to the counsel of the

opposite party on 7.10.96 positively.
Hearing adjourned to 9.10.96 as part heard.
- {

Menber
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19.6.96 Mr R. Dutta for the applicant. Mr B.

K. Sharma for the respondents. -]

~Written statement has not been submitted.

List for hearing on 7.8.96.v

Liberty to the respondents to submit
written statement with copy to the counsel
for the applicant.

!

Meén@gr l

nkm _

T=8=96 Learned counsel Mr.R.Dutta for the
applicant. Mr.S.Sama for Mr.B.K.Sharma,
Railwgy counsel. This case has becen listed
for hearing pending s#bmission of written
statement. Mr.S,”arma informs that written
statement are in'a stage of recadiness for
submission and he seeks adjournment for
submission of written statcment. |

List for hcaring on 26=8-96.

The respondents are directced to submit |
the written statement before the date with
copy to the counsel of applicant.

|
im | méﬁ
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26.8.96 Mr. R.Dutta for the applicant.

Mr. B.K.Sharma has submitted leave of absenc?.
Written statement has not been submitted.
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List for hearing on 16.9.96.




0.A. No. 2373 of 1995 , \s

9.10.96 Learned counsel Mr. R. Dutta forithe

1*

‘applicant. None for the respondents. However, a
common written statement for the applicants in
O.A. 161/95, 175/95, 209/95 to 212/95 and O.A.
224/95 to 240/95 has been submitted by the

- respondents. A copy of which has been served on
learned counsel Mr. R. Dutta. Mr. R.Dutta seeks
time to file rejoinder. Allowed.

Mr. R.Dutta, is directed to serve copy of

the rejoinder on the respondents before the Ny
date of hearing. ;

List for hearing on 20.11.1996 as part !
heard. ' ' cf

é .

Membé& -
e ' -

P

Learned counsel Mr.R.Dutta for the
applicant. MrM.K.Choudtury for Mr.B.Ke
Sharma, learned Railway Counsela

19#11‘96

List for hearing on 16=12-96 as

Mﬁﬁ:

»

part heard.

nkn
"‘%\\
18.12.96 - None present. List for hearing on
13.1.1997.
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applicants and Mr B.X.sharma, learned Rlyiﬁ
counsel for the respondents present. '

; | &

0.A.No.233/95 L
: 4 (k
Learned counsel Mr R. Dutta for: the |
applicants. Leave note of Mr B.K. Sharma, learned ;
counsel for the respondents. ,;

List for hearing on 24.1.97.

R .

oon | 3r ;. S v

Mr Rslutta,learned counsel for the

Lounsel of Loth sides have completed
their submiosions. Hearing concluded .
Judgment regarved.

Meméer 5

.k

N )
O.A. dismissed vide common order in 1

0.A. 175 of 1995, | :
Copy of the order be placed in the f[

0.A. ] |
’ é&( |
Memwér |
r"“AE




7.2 97 |

ey 7 &= /;:4@
s o T
N Re e chan» k2
N

M.

0.A. 175/95 - o .

12.2.97

Pg

n
gt
P . -

Mr R.Dutta for the applicant. Mr B.
K.Sharma for the respondents. )

Judgment and order..pronounced by
common order in respect of the 23 éri-
ginal Applications. All Original Appli-
cations except 0.A.Nos.161/95, 235/95 &
238/95 are dismissed in terms of the
oréer . o : ‘

0.A.238/95, Jadu Gbpal Chakréborty X
is disposed of in terms of para 8 of- g
the common order.~ |

0.A.161/95, Dulal Kanti Deb and O.a.
235/95, Ajit Kumar Chakraborty, are
disposed of in terms of para 9 of the
common order. No order as to costs.

_Place copy of the common order in
all the 23 O.2s.

a2\ &

Member



CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH.. _

- t R
Date of Order : This the 12
shri G.L.Sanglyin€, Administrative

- Original Application No.161
shri Dulal Kanti Deb
- Vs - | )

‘Union of India & Ors.
C.A. No. 175 of 1995
shri Chitta Ranjan Paul
' - Vs =
Union of India & Ors.
0.A.No. 209 of 1995
Shri;Mahindra Lal Deb
- Vs =
“union’of India & Ors.
O.A. No. 210 of 1995
- shri Ranjit Kumar Dey
-vs - .
Union of India & Ors.
O.A. No. 211 of 1995
Shri Krishna Pada Paul
- Vs -
Union of India & Ors.
O.A. NO. 212 of 1995
Smt Kali Rani Sarkar & Ors.

Legal hHeirs of late Jibon Krishna Sarkar

- VS =
Union of India & Ors.
0.A. No. 224 of 1995
Shri Manilal Roy
- Vs -
‘Union of India & Crs.
O.A. NO. 225 of 199
shri priyotosh Naha
- Vs =
Union of India & Ors.

QD

\\.
th Day of February,1997.

Member .
v
of 1995.

e ¢ « Applicant
. « « Respondents
« « o Applicant
. . ; Respondents

« « » Respondents
o o o Applicant
.« « « Respondents
* o« « Applicant

« « o Respondents

.Appliéants

o« o .‘Respondents
o« o o Applicant.
o o . Respondents
« o « Applicant

« « + Respondents

Contd. e s s .2
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0-A- ud. 226 of 1995

Shri Kalacgand Saha:

- Vg =
Union of India & Ors.
E.A. No. 227 of 1995

Shri Arun Kanti Das
Union of India & Orse.

0.A. No.228 of 1995

shri Parimal Chandra Dey
- Vg =
Union of India & Crse.

O.A. No. 229 of 1995

shri Makhanlal Bakshi
- VS =
Union of India & Ors.

0.A. No. 230 cf 1995
shri Mukunda Ch. Chanda

vnion of India & Ors.

Shri Kartick Chandra Dey
- Vs %
Union of India & Ors.

O.A. No. 232 of 199
shri Gopesh Chandra Dam
- Vs -
Union of India & Ors.

O.A. No. 233 of 1995

Shri Harendra Kumar Dey
- Vs -
Union of India & Ors.

O.he NO. 234 of 1995

" shri Dilip Kumar Mazumder
- Vs =
Union of India & Ors.

0 No. 235 of 11995

'Shri Ajit Kre Chakraborty
- VB -
Union of India & ors.

: ..,;@éplicgnt {'f
| |
|
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.~ « Respondents.

. applicant

. Respondents

-

. Abplicant

'« Respcndents.
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. Applicant '

. Respondents.
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« Respondents.
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O.A. No. 236 of 1995.
Shri Ramenura gnmar Basak

‘Union of India & crs.

shri‘Réi Mochan Roy

- 8 =
Union of India & Ors.

C.A. No. 238 of 1995 //
shri Jadhu Gopal Chakraborty
- Vs -
vnion of India & Ors.
O.A- NO. 239 of 1995
shri Rebati Mohan Choudhury
- V5 =
Union of India & Ors.

O.A« NO. 240 of 1995

Shri Fanindra Kumar Baidya
Union of India & Ors.

B . :

~

. « Respondents -

-« « Applicant

. - Respondents

. . Applicant

. -« Respondents

. «» Applicant

. « Respondents.

. « Applicant

¢ @ Respondents.

Shri R.Dutta, Advocate for all the applicantse.

shri B.K.Sharma, Railway Advocate for all the

CRDER

G.L.SANGLYINE, ADMINISTRATIVE MEMNER

The applications submitted by the 23 applicants

under Section 19 of the Administrative Tribunals Act

1985 are disposed of by this common order for convenience.

The reépondents Railways have also submitted a common

written statement in respect of all these applicgtiéns.

2. .., The applicants were either holding the posﬁ‘ofi;

Fireman ‘At or Diesel Assistant Driver.‘They;weE? ‘subse-

quently promoted to their next promotional post of shunter:-'

|

ey

C'ontd o e -4 .

respondents.
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of facts the dates of promotion of each one of them to
4,

Shunter«ax

“8‘ .are given below as. gathered from the

; respective applications under oonsideration -

‘Sl.No. Name of the applicant

Date of promotion

1. sri D.K. Deb 1.1.1986 '
2. * C.R.Paul 1.3.1985
3. " M.L.Deb 14.2.1985
4. ® RiK.Dey 11.2.1984
5. " K.P.paul 6412.1985
6. * J.K.Sarkar 7.6.1984
7. " K.L.RoOy 19.2.1985
8. " P. Naha 1.3.1985
9. * K. Saha 14.2.1965
- 10."  A.K.Das 14.12.1985
11."  p.C.Dey 1.6.1984
12.%  M.L.Bakshi 14.2.1985
13," M.C.Chanda 13.6.1984
14." K.C.Dey 22.1.1985
15.* G.C.Dam 1.3.1985%
16.* H.K.Dey 14.2.1985
17.* D.K.Mazumder 11.3,1985
18."  A.K.Chakraborty 30.1.1986
19." R.K.Basak 1.3.1985:
20.* R.M.ROy 14.10.1985
21.* J.G.Chakraborty 8.12.1985
S 22." R.M.Choudhury 31.5.1984
23." F.K.Baidya 25.1.1989
3. The categories of employees known as Fireman °‘A* and

.biesel Assistant Driver are called running staff in the

- Railways. The applicants belonged to these categories as the
case may be.4Restructur1ng of all running staff categories

were affected with effect from 1.1.1984 on proforma fixation

. and the'monetaryébenefits consequent thereto were given with
effect from'l l. i985 but the categories of Fireman ‘A" and.
Diesel Assistant Driver were not restructured These categories

were, however. given the benefit of Special Pay at the rate B

it o e e e
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. ©Of &.15/- per month. This Special Pay Weo-admissible to 30%
’ of the poéts in egfh category. Th%s ﬁpe;ialﬁpay was giVéh“ma;‘+;%JL;

order of séniority in eaéh categofy of post. The Special pay |

was given with effect from 1.7.1985. This Special Pay was . HA

howéver, abolished with effect from 1.1.1986 as a result of |

e rna

4th Central Pay Commission but the same was alloﬁed';o be
taken intc account in the fixation+6f pay of Fireman °‘A‘' and

Diesel Assistant Driver. The grievance of the applicant is

that many employees junior to the applicants as fireman ‘At
or Diesel Assistant Driver were drawing higher pay than the ;k
applicants because of fixation of pay due to merger of the
Special Pay which was taken into consideratién while fixing " oo

the pay of the juniors. They had made representation before

*the competent authorities of the respcndents but their repre-

sentations were rejected cn the following grcunds
"If in the lower grades the junior employee 
drawn higher rate of pay than the senior
employee due to advance increment or .
accelerated promoticn etc., the stepping
up of pay of senior employee will not
be applicable.” '

They made further representaticns but no reply was given by

the respondents. Hence this applicaticn.

4. The respondents have defended their case stating that
the pay of Shunter/Xxxekxsx ‘X' promoted prior to 1.1.1986
were fixed at lower stages whereas the pay of those enjoying
the Special Pay was fixed at higher stages on promotion aé

. Shunter in the revised grade. Scme of the appiicants CQttthéfr
promotion to the post of Shunter7/X&kxfMrR ‘i‘ before 1.7.1985,
that is, the date of effect of Special Pay, and they did not
enjcy the benefit of Special Pay as Firemén *A* or Diesel
Assistant‘Driver. As a result,the;é cannot be any;question> _ _
of steppihg up of their pay ﬁhile fixiné'theiripéﬁ'with effect :‘;;¥

ot
Ve f
.
e

\.' : . o . . contd XX 6‘;
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”1 P .o
—’/”//’//’Afcandhﬁi.1986 consequent to ‘the 4th Central pPay Commission. }
4 Y VBt | f
They further state that  two a plicants namely, Bpﬁal Kanti :
' Deb and Shri Ajit Kr. chakraborty who were promoted after ir
|

1.1.1986 the benefit of fixation of their pay after taking ‘

ihto consideration of special pay of‘B.IS/-per.month drawn
by ihem had already been granted. Learned counsel Mr Re - i
/Datta appearing for the applicants submitted that the stand |
of the respondents in rejecting the prayer of the applicants
to step up their pay is not sustainable as it is not in :
accordance with FR 22 € and the Notification No.PC-IV/BG/

.RSRP/I dated 19.9.1986 issued by the Ministry of Transport,

Department of Railways(Railway Board). Mr Dutta relies on

¢+ Note 7 of Rule 7 thereunder and submitted that all conditions

laid dcwn under this Note were fulfilled by the applicants

DS SU———
.

and as such their prayer is justified. Mr B.K.Sharma,learned

e

counsel for the respondents, on the other hand bpposes the

" contention of Mr Dutta.

Se. The respondents have stated in the written statement

that all the applicants except Jadhu Gopal Chakraborty .
(0.A.N0.238/95), Dulal Kanti Deb (0.A.161/95) and Sri Ajit
Kr . Chakraborty (0.A.235/95) were promoted as Shunter/RIXEwsn
A' before 1.7.1985. Since this is the material date it
has to be mentioned here that the dates of promotion to |
Shunter as given by the applicants‘K.P.Péul as 6.12.85,
A.K.Das as 14.12.1985, R.M.Roy as 14.10.85 and J.G.Chakraborty
as 8.12.85 are not same with the dates given by the |
teSpondents in a sheet at Annexure V to the written state-

~ ment. These above mentioned-cases are specifiqally mentioned
because it will be relevant whether they we;gtdrawiﬁg‘

Special Pay asvDiesel Assistant Driver"from,§§1;1985j£q

 contde.. T
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thg'allegeé date of their ﬁromot;on to Shunter. Ih the
case cf;aii othei applicants except the foﬁr mentioned
;abovzzéA,Chakraborty. D.K.Deb and F.K.Bai@ya}their dates
of promotioﬁ to Shunter were before 1.7.1985. All these

applicants were not therefore enjoying Special Pay of

k.lS/- per month as Diesel Assistant DriQer/!ﬁraman .
he states that, /£

Even in the case of K.P.Paul though/he was Diesel Assistant

priver on 1.7.1985 he has not stated in his applicaticn
that he was drawing Special Pay after 1.7.1988; Similar
i{s the case of shri J.G.Chakraborty. Sri a.K.Das and R.Mb
Roy also have not stated that they were drawing special
-pay from 1.7.85 to the dates of their promcticn. In the
case cf F.k.Baidya. the question of drawing special pay
: according to him,

of #&.15/- per month does not arise as/due to disciplinary
proceeding he was removed_from service in 1981 and was
r';einstated on 23.2.1989 and gien prcmotion as Shunter on
. 25+1.1989. He has not stated in this application that he
was paid arrear 6f—3pecia1 Pay after reinstatement. Alsc
i{f the date of 26.3.1985 was the date of his prcmotion to
Shunter as stated by the respondents in Annexure-V the

questicn of drawing special Pay by thimas Diesel Assistant

Driver after 1.7.1985 does not arise.

6. Note 7 afcresaid reads as follows:

“Note 7: In case, where a senior Railway
servant promoted to a higher post
before the 1st day of January,1986

drawn less pay in the revised scale

than his juriior who is promoted tc the
higher post on or after the 1st day

of January, 1986, the pay of the Senior
Railway servant should be stepped up

to an amount equal to the pay as fixed
for his junior in that higher post. The
stepping up should be done with effect
from the date of promotién of the
junior Railway servant subject to

fulfilment of the following conditions, :

namely, .- :

‘contd...8




Code Volume IX

.. "(a) both the Junior and the senior Railway

-

servants should be long to the same

cadre and the pcsts in which they have

been promoted should be identical in

. the same cadre,

(b) the pre-revised and revised scales of
pay of the lower and higher posts in
which they are entitled to draw pay
should be identical:; and .

(c) the ancmaly should be directly as a
result cf the application of the |
provisions cf Rule 2018B(FRrR22C) of
Indian Railway Establishment Code
Volume II or any other Rule cr order

regulating pay fixation on such promotion

in the revised scale, If even in the
lcwer post, the junior officer was
drawing more pay in the pre-revised
scale than the senior by virtue cf any
advance increments granted to him, .
provisicns of this Note need not be
invocked to step up the pay of the
senior officer.*

%t Dutta submits that all the condétionsu mentioned above
are fulfilled in his case and further that the last sentence
"if even «......... officer"does not apply to the présentloase
oflthe appiicants. Before proceeding further it islessential

to reproduce here Rule 2018(B) of Indian Railway ﬁstablishment

*2018-B (F.R. 22C)-Notwithstanding anything
contained in these rules, where a railway
servant holding a post in a substantive,
temporary or officiating cappcity is

promoted or appointed in a substantive,
tempocrary or officiating capacity to
another pcst carrying duties and respon-
sibilities or greater importance than
those attaching to the post. held by him,
his initial pay in the time-scale of the
higher post shall be fixed at the stage
next above the pay notionally arrived at
by increasing his pay in respect of the
lower post by one increment at the stage
at which such pay has accrued.”

The subject matter in these applications is fixation of pay
/bf the epplicants--in:the>grade of sShunter, in view of the
fact that ‘their juniors in the grade of Diesel Assistant Driver/

&ﬁreman ‘A’ were drawing higher pay than them onatheir (junior)

promotion to the post of Shunter.
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7. 'j . AS indicated above Mr Dutta has relied on Note 7

" of the Notification dated 19.9.1986 submitted by the

respondents with their written statement in his ‘submission

though it is seen that this Notification does not £ind

mentioned in any of the Criginal Applications under consi-

deration. The eﬁplcyees junior to the applicants in the
grade of Diesel Assistant Driver/Fireman °*A' who drew more.
pay than the applicants on promotion as Shunter are the

following according to Annexure=V to the written statement.

Sl.No. Name Date of promotion to Shunter
le . - sri Santosh Rn.Sarkar 16.1.86
2. . " G)pal Ch. Dey 9.1.86
3. » Motilal Majumder 9.1.86
4. ®» N.D.Chakraborty 8.10.88

Therefore all these juniors were promoted after 1.1.1986.
The special pay of &.15/- per month which they were drawing
between 1.7. 1985 and 31.12. 1985 was abolished with effect

| from 1. 1 1986 but this Special Pay was taken intc considera-~

tion for the purpose of fixation of their pay in the revised
scale of pay of Diesel Assistant Driver as a result of the
4th Pay Commiesion. Consequently on their promotion as
Shunter after 1.1.1986 they carried with them this benefit
and their pay in the scale of Shunter was accordingly

fixed. According to para 5 and 6§ of the written statement
of the respondents and Annexure-V thereto all the applicants
except Jadu Gopal Chakraborty (0.A.238/95), Dulal Kanti

peb (0.A.161/95) and Ajit Kr. Chakraborty (0.A.235/95)

were promoted as Shunter before 1.7.1985 and they did not
draw their special pay of Bs.15/-per month which came into

effect from 1.7 1985 in the scale of pay of D&esel Assxstant

Driver/?iremen 'A'. No rejoinder has been submitted by any

contd...1l0
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“of the applicants to these statements made by the respondents

‘

and they have nqtébeqn éought~to be controverted. It may also
bé mentioned hére that aithou;ﬁ'one common written statement
has been submitted by the respondents in fesbeét of the 23
applicants, the learned counsel for the applicants has chosen
to proceed for ﬁearing on the basis of this common written
statement in respect of all the applications. Therefore.' these
statements of the respondents are taken to be correct. It is
the contention of the respondents that stepping up of pay is
permissible only when twé persons are ih the same grade, same
pay scale and the anomaly arises in the same pay scale. It

is seen from the facts stated above that the case of the 20
applicants who were promoted to Shunter before 1.7.1985 is
not the same with that of the juniors. It is evident that

the senior employees, namely the applicants, had not drawn
the same pay as thé'juniors in the scale of pay of Diesel
Assistant Driver/Fireman °'A* as the applicants were promoted
vefore 1.7.1985 to Shunter and did not draﬁ the Special Pay
of Rs.15/-per month. These 20 applicants were not also in the
same cadre of Dieéel Assistant Driver/Fireman ‘A‘ as the

juniors as on and after 1.7.1985. In view of these facts there

cannot be any anomaly in fixation of their'pay'in the scale

of pay iﬂ—the—scale_bf_pig'of'Shunter with reference to the

pay of the juniors who were promoted after 1. 1.1986 to
Shunter and who stand in a different footing. In the light
of the above the 20 applicants cannot succeed in their
respective applications now under consideratioﬁ.

8; In the caserof Jadu Gopal Chakraborty (0.A.238/955
the-respondents have stated in the written statement thét he_
drew the Special Pay of k. 15/—per month with effect from:
1.7.1985 to 30 12. 1985 as he was promoted to the post of

!

Shunter on 31 12 1985 . It appears that he was not :allowed
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higher fixétion'of pay'becausefﬁe was prometed to Shunter oﬂ
31.12.i985. Nete57 aforesaid pefmits steﬁping up of pay of
a senior employee prohoted befofe 1.1.1986 with:reference to
the pay of a junior promoted on or after 1.1.1986 in the
higher post subject to fulfilment of the conditions laid
down thefeunder. In view of thié fact and ﬁhe fact 'that
Shri Chakraborty was drawing Special Pay of 5.15/—per month
till 30.12.1985, that is one daf before his promotion, I
consider that it will be fair te direct the respondents to
re-consider his cese with reference to the facts of his
case and the Notification No.PCiIV/SG/RSRP/l dated 19.9.1986.
They are therefore accordingly directed and they should do
so0 cn merit. They shall issue a final order within 3 months
from the date of receipt of this crder by respondent No.3,
the Chief Personnel Officer, N.F.Railway, naligaon. Guwahati .
The application is disposed of accordingly.
9. In the case of Dulal Kanti Deb (0.A.161/95) and
Ajit Kr .Chakraborty (O.A.235/95} the respondents have submitted
that these 2 applicants were pr%moted after 1.1.1986 and
their pay in the revised scale ?ad since been refixed by
taking intc account Special Pay of Rs.15/-. Mr Dutta submits
that the applicants had not actually received benefit of
the refixation. The respondents are therefore directed to
pay these 2 applicants their dues as a result of refixaticn
of their pay within 3 months from the date of receipt of
copy of this order by responden# No.3 if they had not already
been paid. The 0.A.Nos.161/95 &%235/95 are disposed of
accordingly. : ‘
10. | The Original Applicatioﬁs of other applicants eiclu-
ding O.A.NOs.161/95, 235/95 and%238/95 are dismissea. No

order as to costs.
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(An Application U/S 19 o

Original Applicatioﬁ No, (L(bb of 1995,

Shri H, K. Dey.

- Versus -

¢ Applicant,

IN THE CENTRAL ADMINISTRXATIVE TRILB%I}IAL» 35

GUWAHXTI BENCH $ GUWAHATI

~r w

R Dulia, | ~dva

Maligaon, Guwanati.781011,

Union of India & Others, : Respondents,

S

Y

INDEX.

S1.,No. Particulars, Annexure No, Page,
==
1. . Application so s
2, .Raiiway Board's letter No.

PC/II1/84/UPG/19 dt.2§.6.85. aszl, 9 to 13,
- 3e Chart showing the date of

- promotion,pay etc, of the. _

Applicant and his juniors., A/2, 34,
4, Railway Board's letter No,

60/PP=-1 gt, 19;03.66.} A/3., 25,
S5 Applicant's repregentation

dated 090050930 ¢ M4' le,
6. Senjor Divisional Personnel

Officer's,D.0. letter No,

E/UL/1/LM(Restr, ) .

dated 08,11,93, A/b6. 17,
7e Divisional Railway Manager(P)'s

letter No. E/41/1/LM(Restr,) - A/6, 18,
8. Applicant's representation ‘

dated 17008¢94 to the Chief

Oper ating Manager, N.F, .

Railway,Maligaon,Guwahati-ll.' A/T, 19 to 20.
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL ,3
¢

GUWAHATI BENCH s GUWAHATI

(An application Under Section 19 of the Administ-
rative Tribunal Act 1985)

1,

2. -

3.

”

Original- Application. No.____ . of 3995,

Shri Harendra Kumar Dey, Son of Late

K.M, Dey, residing in Qrs.,No, 829/B,

. Loco Colony, P.O. Lumding, pistrict -

Newgaon, Pin - 782447, taee AppliCant.

- Varsus e

Union of India represented by the
General Manager , N,F. Railway,

Maligaonh, Guwahati - 781011,

Chief Operating Manager, N.F. Rail-

Way, Maligaon, Guwahati - 781011,

Chief Personnel Officer, N.F., Rail-

way, Maligaon, Guwahati - 781011.

Divisional Railway Manager, N.F.
Railway, Lumding - 782447, ‘
Senior Divisional Personnel Officér,,

N.F. R'ailway, Lumding «~ 782447 ,Assam,

«eee Respondent,

1, Subject matter of the Application, Steppi‘dg up

of pay of the gpplicant,

Cont ... P/20
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2.  Jurisdiction of the Tribunal -

The applicant declares that the sube
ject matter is within the jurisdiction of the Hon'ble

Tribunal.

3. ©  Limitation :-

The applicant submits that application

. ’

is within the period of limitation,

I

4, Facts of the Case ja- ’

4,1, - That, the applicant is a citizen of

-India and. 1s entitled to rights and previledges avail~

~

. able to citizen of India,

4.2, . That, the applicant .was éppointed on
23.10 64 as Engine Cleaner in the Mechanical Department
of N.F., Railway ana was posted at Lumdlng Loco Shed.
‘That, he was prommted to the post of Diesel Assistant =
Drxver(ln short DAD) on 7, 10 83 in Sclate Rse 290=350/=,
On 14,2.85 the applicant was promoted as Shunter in
Scale Rse  290-400/-, On 2,2.88 the applicant was promot-

- ed to the  post of Goods Driver in Scake Rse 1350-2200/-

4.3, That, the Railway Board, v1de letter
No. PC/III/84/UPG/19 dtd. 29.6 85 1SSued Orders for
Cadre review and restructuring of Group ‘C' and Group
'D? Staff. In respect of Flreman ‘A' and DAD the special

pay @ m. 15/~ per month to the extant of 30% of the post

Cont seve P/3a
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in each category.was sanctioned with effect from

1.7.85, Aftér introduction of theirevised Scale of

péy with effect from 1;1.86 the element of special

pay was to be taken into account in the fixation of '
pay of Fireman and DAD, The ébove benefit of fixation
and the payment Oof arrears were made to the concerned‘

Staff vide Bill No,450-FR/No.1166 dated 14,6,93,

:A copy of the Railway Board's
letter No, PC/III/84/UPG/91
dtd. 26.6,85(relevant portion)

is annexed herewith as

ANNEXURE - A/1,

4.4, i'hat, shri N.B. Chakraborty, Shri
Moti Mazumder, Shri Gopaﬁf%ey-ii; Shri Santosh

Sarka;, Shri J. Uddin, Shri P.K. Goswami, Shri B.D.
Roy, Shri K.C., Roy who are junior to the applicant

as DAD‘;ere promoted to the post of Shunter dur ing
December, 1985 and January, 1986 were glven the special
of Rs. 15/- although the applicant was not given the

benefit of special pay.

4.5. . That, Shri J, Uddia, Shri B.D. Roy,
Shri P.K. Goéwami and Shri K.C. Roy who are junior

to the applicant at the DAD were ﬁn.drawing pay

of Rse 302/« in 1983 when the appllcant pay as DAD was
also Rs. 302/-. But due to marger of special pay of
the above juniors -were fixed at’' a higher,stage after
they were given the benefit of Speéial“pay and its

marger,

COﬂt s o0 P/40
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a éomparative Chart shoﬁing

the'péy, date of promotioh

etc, of the gpplicant visS-a-
~ vis his juniors is annexed

herewith as ANNEXURE - A/2,

4,6, . That, in the year 1966, Railway
Board under letter No, PC/60/PP-1 dtd. %@ 19.,03.66
communicated sanction of the President that when a
Railway servant promoted or appointed to a highex
post on or after'bl.bé.él draw a iowér rate of pay
in that post than aﬁother4Railway Servant junior to
him in the lower grade and promoted or appointed
subsequently to aﬁother identical post. The pay of
senior employee in the higher.post should be stepped
up to a gX stepped up to a f;gure_eQual tbbthe pay
and fixed for the junior employee in tﬁat higher
post from the date of proﬁotion br'appoihtment of
the junior employee. An extréct of the said letter
has been Published in the Railway Establishment

Manual Law and Practice by Shri M.L. Jand, Assistant

Professor, Railway Staff Training College, Borada.

An extract of the said letter
‘as published in the above
-Publication is annexed here-

with as ANNEXURE - 3/3,

4.7, That, as the pay of the'jUniors of
the applicant were higher than that of the applicant,’

the applicant represented to Diﬁisional Railway

Cont ... P/5,
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Manager(ResPGt. No.4) 09.05.93 for stepping up of
~ his pay @ to the stage where his Juniors pay has

+

been fixed on being promoted as Shunter and Driver.

A copy of the said X epr esent-

ation is annexed herewith as

©o ' + ANNEXURE - A/4.

4,8, | That, the Sehior~Divisional Personnel
Officer, N.F, Railﬁay, Lumding(éespdt,No.S) made a
.prOpoéal for steppihd up of the senior persons inclu=-
ding the sgpplicant and Smeitteé the same to Accounts
Branch for votting but the Accounts Branch returned
the prépOSal suggesting submission of papers to the
Chief Personnel Officer, NQF. Railway, Maligaon for
clar ification, Accérdingly,.senior Divisiona1 Persondel
officer, N.F. Railway, Lumding(Respdt.No.5) sought the
clar ification of.thé‘chief Personnel Officer, N.F. |

Rallway, Mallgaon(ReSpdt No.3) vide D.O. letter No.

E/UL/I/LM(Restr ) dated 08,11.93.°

A copy of the said letter
No. E/UL/1/LM(Restr.) dated
08.11,93 is annexed herewith

as ANNEXURE - A/5.

4,9, That, the Divisional Railway Manager
(P), N.F. Railway, Lumding vide letter No. E/41/1/LM
('Restr.) dated 7.7.94 addressed to Shri C.R, Paul anGd‘
otﬁers who made representatiohs that a reference was
made to Head quarters for clarlficatlon and Gener al

. Manager(P), N.F, Rallway, Malrgaon has passed the

- following Orders -
. : , Cont LI ) P/66
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“"If in the lower grade the
junior employee draws high-
er rate of pay than the
Senior employee, due to v
advance increment or accele-
rated promotion etc. the

Stepping up of senior employee

will not be applicable",

A copy of the said letter No.
E/41/1/LM(Restr,) dt.7.7.94
is annexed herewith as

ANNEXURE - A/6,

4,10. Thét, as the clai:ification given by
the General Manager(P) was not based on correct Sppr e-
ciation of facts and the Presidential orders, the
Fpplicant made a representation to the Chief Oper ating
Manager (P), N,F., Railway, Maligaon}on 17.8,94 for re-
examination of the applicant case in its 'proper' per -
pective and to set right the injustice done to the |
gpplicant. But no reply has been reéeived by the

gpplicant as yet,

A copy of the said represen~
tation dated 17.8.94 is
annexed herewith as

ANNEXURE - 2/7,

5. Ground for Relief ‘:-

5.1, That, as the pay of the goplicant's
juniorvs were fixed at a highey bstage than that of
the gpplicant, the applicant is entitled to be fixed

at the stage where his juniors have been fixed in

Cont LY P/7.
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terms of rule as stepping up in as much as the appli-
cant andithe juniors belong to the same Cadre and
held thé same post of DAD and pay of the juniors were
fixed at higher stage not as a result of acceler ated
px omot ion or advance incfemeht but as a;result of
special pay granted to the DADs éue to Cadre restru=-

ctur irg .

5.2, | That, the spplicant is being paid
less salary due to respondents refusal to Step-up the

pay of the apblicant.v

- 6. Details of the remedies exhausted :-

The applicant represented to the Divi-
sional Railway Ménager(P), N.F. Railway, Lumding ahd
the Chief Operating Manager (P), N.F. Railway, Maligaon

as stated earlier for stepping up of his pay.

7. . That, the spplicant declares that he
has not previously filed any appiication, Writ Petition
or Suit in respect of the subjec£ matter of this applic-
atdon in any othér Court or Bench of the Tribunal nor any
sgych gpplication, Writ 6: Suit is pending before any of

then.

8. Relief Sought :-

On the facts and circumstances submitted

" above the applicant humbly prays for e

‘Issue of a direction to the respond-
en£s for refixation of xkex his pay
on the basis of stepping rule at the

stage his'juniors XEXR have been

Cont e e o0 p/80



L abadl

@
(13

fixed and'to‘pay‘the arrears with

" interest.

9, Interim Relief :-

NILL

10. . Particulars as Application fees :-

Indian Postal Order No .,
fér Rss 50/= (Rupees fifty) only in
favour of the Registrar, Central Admin-

istrative Tribunal ,Guwahati is enclosed,

—~

VERIFICATION

o«

I, Shri Harendra Kumar Dey, Son of Late '

- K.M, Dey, aged about 49 years, residing-in Qrs.No.

829/B, Loco Colony, Lumdiny, P,O. Lumding, District-
Nowgaon, Assam, Pin - 782447 do heréby verify that
the contents of para 4, 6, 7,-& 10 aré true to my

knowleage and‘bélief and the resgs are my submission

o the Hon'ble: Tribunal and I have nor supressed any

"material facts,

'f4a§£:»qk»a'26~'EY§f

Signature of the Acpplicant.4.

Pated

. Place : Lumding.
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Subjecty Cadro Review end Rostiructuring of
. " Groun 'GP ond MDY Stofi./ |

| NoJBCIII/B%/UPG/19, dated 25.6.1085,

' 1 Restructuring of cartaln Group SCe & DY
cadres have beon wxder consideration in consultation
with the Staff in the Committce of ths Dopartrnontal
Council of tha JCM(Railwaysg) f¢r somelimo, Tho ‘
Ministry of Railways have dociced with the approval
of ‘tho prosident to restructure certalin catogorics
of Group 'C! & 'D! as detailed in tho Aproxuro
enqlcéaso o o

... 2, Uhile implomonting thosa orders
sgciﬁic instructions given in the footrotsc under
the differont catagoriss should ke strictly aml
ca:to{{nnxlly adharclc_l, to, _ _

L

| ! ‘)3.' For" the R—urposd of rovsﬁxucturing the
cadrg strongth as on 11284 uill be talon into
account and will include Rost Giver "and Louve

' Reé{ex]vva postss . v |

C 4,1 Tho staff solccted and posted agoainst
the eiditional highor grodo posts as a rosult or
restiucturing will have:thoir pay fixod undor kule
2018-1(FR=22-C)-RII W,0,fs1~1-128% on proforna busis
with current paymonts w,0,1,1.1.1985, Tha bonaflit of
"fixation will bo applicable to tho chain/resultant ...
which atlso from rostructu:ing,

4,2 The posts of fhunting Drivers scals
R4 330560/~ will bo filled from Shunters grade '
Rse290~400/= on tho basis or soniorily-cum=suitabllity,
Tho ppsts of Driver Grade fC! scalo Rse330-560 will
howover, be f£illed as per cxtant orders for promotion
of Shunfers to Driver Groic *Ct, Fixation of pay ot
Shunters grade Bs,290-400/- appointed as Shunting
Drivor Grads Bs.330-560/- will bte regulated undor
20184 R-II (FR-22C), Shunting Drivers grade 150330500/
appolinted as Driver ¢t ssule Ri,330-560 will have thair
pay ﬁ‘imd under Rule 2017(n)(11)-RIX(FR.Z22(a)(il)).

‘ i 4,3 The bonofit oi” rotrospoctive fixatlon
from,1.1-1984 and current naymont ircm l-l=12E5 will
not be ‘applicable to such of thogs employees who aro
promoted against vacancies existing on the date of
rostructuring, Thoy will bo grantod bonofits only from
the date of promotion as per normel rulos,
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The Divl, Railway Manager(P),! |
N, F, Railway,Lumding,

To

Sir‘ ’ |.

Sub:~ Stepping up of Pay. ;
i i
. : f t
u
With due rQSpect‘I beg ;o sdhnit a few lines
for your information & nedess%ry ?qtion please.
That Sir I have been wérkigé as Goods Driver
from ... A ... ....,and my- ba51c;pay is now R, 1560/~,
But in your Memorandum No.E/4l/l/LN(Qe-structurlng) 7e
of 16.10.,92 it is seen that the pay of §/Sri G.C.Dey,II
Jaiuddin, K,C.Roy, M.L, Hajumder, N, D.Chakrdborty &
S.R. Sarkar, is now hlghef than me though they are

junior to me. : b '
N . '
. I EE

Therefore, you are requested to please look

'

into this and arrange to stepping up my pay on the
pay of my juniors are hlcher than me at the earliest
= and thus oblige thereby,

With regards,

Yours faithfully,

W ‘|‘ | |
1! N : Jﬁuaﬂdgﬁ-a%”<297 ]

Dated,Lumding ‘ Lo
. | i za‘/'Gl
[ " "‘(77\(/077.) .
Q\J’(D ' | | |
P (33 : X 1 }
.D 1
UV/Q “
N
Wi ‘
ﬂl@ﬂ‘) ; ; .
f ' :
P L. it (r" "'OCT'/M .
. —- Lt T NN U!-I" "!
T t .
r
. !
Tos L | { AP, Xarug )
Erdl ¥, Chakraborly, . } N ‘ -

CPO/ A/ Hullgnon, (R S
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i

© - KORTNBAET FAOHUIRT RALLWAY,

(PIICK ¢ THR
D Re K (P)/LUHDING

7 AV, Intun [/
(A DPCINY /

Dy OHor B/ 43/1/ LA(Rost e, ) o DAB/1/0Y,

Deay Chri Choakrabdrty, ;

fubl= gleoppine Ui nl pay ol aunlonga.

In tornp of Rlyy Roerd'e latter Mo, PO~111/84/0P(/ 10
datsdqd 26-6-06 and 18~8«BG circulated undor CPQY/ULG's lettor
Now B/ 0UG/73/ Pte IV DATED RXjak 10«77«05 and 20-0«86 except tho
categorlios of FPireman 'A' and DAD nll other zunning estagnirias
vgre re-struotured wo o4 fy o L, 0% on proforna flxntgon A

we 0a £y 1o L85 with monatary benef1t, The cateporios of Firoman
"A' ant DALy vhich wore not re-gtructuredy vore however givon
the beneldt of wpuclnl pay 9 nny L6/= pems %o tho oxtont of
308/0f poste In each eategory nnd accordingly, sple pay wng

- ’7*— — ’M’ IR /é,/\,\l” /‘l>"‘ |

sanctionud in favair of tho geniormost porsonsg in esch antogorye

Hith the Introduotion of revined senlo woeofs 1, 1,84
(4th PaCo)y thao wlement of pple pPny Rie 15/&Vﬂn done awny but
the pamo was allowed to Le takon Into acbounﬁ'ln the {ixation
‘of pry.of Yircman®nnd NAD In tarme of Rly, Dorrd's lettor Koy
PO-I1V/08/nenp/ i Aty 10, 8, 04 rreeived undar OM(P)/MLO's Noo
E/200/ 11Y/34(H) - dated 20/7/vls Thip exercleg croated nnsnns
1400 whuraeby the pay ol ehunter pronotoA priﬂr to lo LA
wiz fivel at lover stages wheieap tho pay of \those enjoying
the rrle poy wans Llxed ot highir stages on promotion aa
shuntor in the rovined grades,

|
Consequant on the abovey nov the uonidr porsons
Adrawing lover pay than thelr Junloras have clalmed stepping
up of thalr pay to the extert of tholr Junlorée, A Propogal
for sterping up of the pay of senior perpons ¥as sent to
Accounts for vetting Wut Acacunta hes returné§ the proposal
.about with followling olmerve! lonpi

" It 1y geen from thy onse Yo, K41/ 1/ LM Repty, )
at PP=4 that Junfor gonde drivoes 6re Araving
morg pay ttan their senlorg oniadcq nt of Fixing
- of pay nfter taklng speclal pay of iRg, 15/w
into neocount, L '

: |
In slmilnr crgor Klys Nde's decislon hno bheoun
; obtalned, 1ut it neen that NA. 's declsion varlas
according to meric of inAividual ensen. Uence the
cad may kindly ba roefaried to:CPﬂ/!_'.F. Rly./¥nligaon
for obtalntng elariCication ffcm RiYe DNoard, "
8|

In viev of thae at va, 5t 9 n:r‘m}'llmtod thnt nacecanry
clartfienttion mey plunne b «N'\'.ru'nl?'n,?,'od for ;rﬂhn purpose mt
an garly Aate since thig lum v L8 wout 1ikelyiito be ratsed in
the 1"1M alspoe o !

] 1 . '
: E

This may please bo t-anted agp urgent by communiecating

@arly declsions b |

With ropards, | !
{1 Yours sinocrely,

( AP, MBarua )

r

'}‘ ()1 ftt* . ,; 'votuf@)
Srd v, Chakrabarly, A APPRY
CPO minn/ tallgnon, IR B A B
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Lamdling&td: 7/7/84,

{(Through IF/lumiing )’ |-
- . I l
Subs- Stepping up of nay.
d: 9/5/5G,

 *

c+

2l s = Your letter d

LK) LR )
0.1"“:

»
-

In reference te your letter guoted above,

- this is to Iaform you that in connection éith

the above subject a réference has been maie to
HQ for clarification and QI(P) /M LG vide his
letter No,i/223/II1/59 (M). Looss) dtd: 3/8/%4 hes
passel theoxers o follovs:- l .'

"If In the lower greales the junior
emloyee dravs higher rate of nay
then' the senior emloyee, due to

. advence inérement or|accelerated
L promotion ete,, the stephing m of
' pay of senicr employee will not be
© mpliedle.m | | o
. ’ ¢ !

i ; t
S '
- N i ' . d
PO i, ‘
. - on S :
M ’

e

Ser e 8§ N Roy L, T
DR 1075 ¢ S
for Divil,Rly,Mancger (B),
H.F.Rly, Lwding, . |
~ . . f'“/. i A '
Sfoape !
. |
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*

To °

®

The Chief Onernting Man-ger(Y),
N.F.Railwny, Maligcon,

| ‘ %aw. %/7\,9

(Thro s~ Proper chaonnel,) S
t

Pt

Subz-'Wrong‘interpretntioh and' Imnlementation:
of Rly.Bonrd's orders- deprivation end
hardship aricing thereof, _

' Refi. G(P)/MLG's clerification vide his Yo,
ST B/283/111/59/ (M)/Loose dtds 3.6.9%% MNo.
Cormunicated under DRN(P)/LUG's No.
- E/UI/1/Lt(Restr) dated: 7.7 Sk,

i oo |

Respectfully"l beg to gubmit the following fretunl -

| positiohs which appear %o have ot been token into considerat-

{on while clarificotions as soughf for wy the Or.DPO/LMG! vide
his D.0. letter No.E/&1/1/LE/Reatr. detdds 8.71.93 hed been
extended by GM(P)/lialignon vide his lettsr under re ference .

That Sir, while the ©r.DPO vide hic D.O. lgtter
zentioned a-ove had correctly er>loined the background of the
cose, the emohasis hed wrengly been leid eon '3tenning ud of nay!
of senlor to the level of the Juniors drowing hisher Hay
instend of on removing the anon~lles in noy ariging sut of
wrong interpret~tion and impleuzntatlon by the DRA(P)/LIG of
the Bosrd's orders regardibg gront of Splency to senlorost
Fireman 'A'/DADg os méntioned in Pare~t of thl aforececid DJO.
letter of Sr.DPO/Lumding. BRI

Th~t Sir, even 41f the n-tter is conrldered ns o crge
of 'Stepping un! in the light of the clerifiertion iven by
the GM(P)/MLG, it may be vointed out thot I am being nnid lower
poy hot beetuse my juniore en%oylng higher oy hod been grented
éig advrnce inerement or (1t ?acgc%eraged nromo llon but simnly
senuse oS my juniors collenguesn like S/fhri
. 7.d PonenEE AREhyVY)) Chakmbaf:

ot ! Moo, Gron 04[], Eroebit Sork, 4 BDLry.
od peed wrongly granted vith the soeclrl 2oy of f3e15/=04120

vhich when considéred at the time of fiyation of RSE2'86
ecnle of 2oy wie 1.1.86 roiced thelr ooy to higher stege
than me inspite of myself being senior to aboye nemed ond
nlso hoving been promoted to hlsher grrde enrlier to tuese
junior colleangues, Had the gnl. noy been gropted to tae
aeniormost only as desired by the My.Doard‘'e the onownly
and consecucntial deprivotion toling suflercd by =€ would uot
have arisen at all. : '

Contdes2-/




- ,4[7@@!—93\\

- That Sirysnother aspect of the wrong interpretation
and implementation of the Bi's orders in regard to the grant
of 8pl.pay in question as induldged in by the DRM(P)/LurAing
need alzo. to be clearly pointed out which 1s as under:.

That, some of the senicl® incumbents including myself
__bad peen declared promoted on und from 24-03-85 (Ref.or.Ko,
¥ of senlority list for Ghunter/B, circulated under
P G's Mo.B/235/1/LM dt.25.5.86 showing the position
as on 1.4,85) vhile the restructuring benefit to loco Runnin
staff other than F/men-A & DAD; as well as special pay to 30
seniormost among the {Zman-A & DADs had been granted with
effect from 1.1,.8% with financlel bepefit with effect from
1.1.85, But inspite of having heen in the grade of F/man-4/
DADs nptoigzs'}%‘ y the precseding day of my promotion
to the grade of Shunter'B!',I wus not ayarded vwith the
benefit of specisl pay altﬁough I had been senior in the
grade of F/man-A/DAD to the junior colleagues as above
mentioned. Had the benefit of spl.pny been awarded to me as
. had been due as per Bi's orders my pay on promotion as well
as at the time of fixation of pay from 1.1.86 in terms of
4th CPC award would have been much higher than what I had
sotually been paid with, :

-Para-6 of Board's circular No.PC/III/84/UPG/19
dated 25.6,85 rends as underse .

*The restrueturing orders visunlige grant of
8pl.pay to certain categories. The grant of
8pl.pay will be effective from 1.7.85 only."

Under the above circumstances,I would humbly pray

--for your kind intervention,a thorough re-examination of my

case in it's true parspc'ctive and set-right the wrong done
to me causing immense financial deprivation amd consequential

hardship., And for such en act of your kindness I shall feel
much obliged, X

I would also likes to mention here that unlegs my
.above justified prayer receives your favourable consideration
and remedisl astion within n reasonable time of 3 months at
the most - I will be left with no other alternative but to
seek justice through the Judiciery, I,howvever,hope that you
would not puch me to such a circumstantial compulsion.

With best regaras
| ga ’ Yours faithfully,

: .)L)@'T{"?v("/m G g 7
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